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A.K.C. Infrastructure Pvt. Ltd.     …Appellant 

 

Versus  
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For Appellant: Mr. Shashwat Parihar, Mr. Adya Singh, Mr. Arun Gupta 
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O R D E R 

(Virtual Mode) 

 
31.03.2021 Heard Learned Counsel for the Appellant / Operational 

Creditor.  

 Mr. Aseem Chaturvedi, Advocate accepts notice on behalf of Respondent 

/ Corporate Debtor. He is directed to file Reply Affidavit within two weeks. 

Rejoinder, if any, may be filed within one week thereafter. 

 Parties may file brief Written Submissions not more than three pages 

along with supported by relevant case law, before next date. 

 List the Appeal ‘For Admission (After Notice)’ on 4th May, 2021. 

 

 

                                  [Justice Anant Bijay Singh] 
Member (Judicial) 

 

 
 

                                 [V.P. Singh] 
  Member (Technical) 

 
 
R. N./ nn./ 
 


